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SHRI C K. CHAKRAPANI . Ponnani) : 
I fully support the Bill brought forward by 
my hon. friend Shri Suraj Bhan. The crux 
of the qu.slion is lhal It,e reservation should 
be made on the basis of population. If Shri 
Suraj Bhan's Bill is accepted, the Scheduled 
Castes and Scheduled Tribes people will get 
19 votes cach. At present, lhere ar< only 
112 seats allotted for the Scbeduled Castes 
and Scheduled Tribes. Under the Dehmita· 
lion Order, the seates resen'ed for Scheduled 
Casles are 77 and those for Scheduled Tribes 
are 37. If my hon. friend's Bill is accepted, 
the seats for Scheduled Castes will be 86, and 
the seats for Scheduled Tribes will be 47, 
altogether making a total of D3 seats. So, I 
want that tbis Bill should be accepted by the 
House. Bul I do not tbink Ihat Ibe problem 
facing the Scbeduled Castes and Scheduled 
Tribes in India can be solved by merely 
giving Ihem some more seats in Parliament. 

Tbe main problem is, as I have poir,ted 
out ear!:er, Ibat land has not been dislributed 
10 lbe scheduled castes and scheduled Iribes. 

Government have not come forward with 
any such proposals so far. In this connec· 
tion, I would draw anention 10 the Chief 
Ministers' conference held recently. When 
the question of concrete legislation came up 
for discussion, it was opposed by almol.t all 
Chief Mioisters. Such being the attitude, 
how can we have amelioration of Ibe 
condition of the scheduled castes aod 
scheduled tribes. 

Another obstacle ;, the conlinuance of 
tbe evil of the caste system. For centuries 
the Harijans were oppre,sed aod repressed 
by caste Hindus. We have not been able to 
root out tbis system. So long as this system 
continues, no areat improvement can be 
effected. 

Anoth.r matter is about service condi· 
tions. I would quote a particular instance 
from Kerala. In the last three years nol 
even one Harijan has been recruited to lbe 
IPS and lAS from that State. I do not know 
why this discrimination against Keral. people. 

A. I said, tbe most important problem 
is the lacd problem. If the land problem of 
the Harijaos is not solved, nothing is pos~lble 
by way of improving their ecooomic 
condition. By merely giviog them more 
leats in Parliameot and Ihe Assemblies .be 
problem is not going to be solved. Govern-
ment should co,~e forward with concrete 
land legislation to give land to the Harijans. 

SHRI KARTIK ORAON (Lohardaga): 
I rise to supp'" t tbe Bill moved by Shrl 
Suraj Bhan Let us try to underst3nd the 
problem in its correct perspective. Let us 
oat look at it as if it is brought by a member 
of any political party or cummunity. Let 
us not think that this has been brought 
for .. ard by Shti Suraj Bha!!. a member of 
the Jana Saogb or a scheduled caste. Let 
us think tbat a CItizen or tbis couolry and a 
member <>f this House has brought this Bill 
forwllld. ThaI should be the approach. 

What really is the purpose of the reser· 
vations ? The purpose is to protect tbe 
inter .. 's of tbose who canoLt look after 
themselves. Suppose there is a particular 
comlr,Dnity which is Y4ry advaoced and 
politically conscious and ecC"nomically very 
well off. It will never allow aoy other com· 
muoity to be rerresented. If no protection 
is given to tbe scbeduled castes and scheduled 
tribes, I am afraid sche~uled casles and 
scheduled tribes will never be adequately 
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[Sbri Kartik Oraon] 
represented in the Alllemblies and Parliament. 
Tbe purpose of this Bill is to get them 
proper and adequate representation in Parlia-
ment and Assemblies. 

As it stands today, the terminology 'a8 
nearly as may be' creates a situation in which 
the fraction of a figure will be ignored unles s 
it is more than 0.5 per cent. SUPPDIC it is 
S.I per oent, tbe 0.1 per cent will be ignored. 
Ualess it is 0.5 or more, it will nnt be taken 
iato account. Tho implication of tbis 
Bill is tbat this fraction wbich is at present 
ignored will have to be faken into account 
and tbe scheduled castes and scbeduled tribes 
liven the correct representation accordinR to 
their population. 

But this is not enoulh. As my friend 
and senior colleague, Shri Uikey, has risbtly 
said, if we go into details. we will find that 
tho population of tbe scbeduled castes and 
scbeduled tribes does not increase proportion-
ately with tbat of other communities. 
Normally tbe population growth is about 
two per cent per year. That means in ten 
years time it would not be less than 20 per 
cent. But in most ca,.s we will find that 
after ten years the population of tbe 
Scheduled Castes and Scbeduled Tribes has 
BOne down. There is somethinl basically 
wrong, and unless the system of enumeration 
is very seriously reviewed and an attempt is 
made to correctly assess tbe popUlation of 
the Scheduled Castes and Scbeduled Tribes, 
tbis is not going to help the situation any 
10Dser. Therefore, I think tbat it is only 
appropriate that tbis motion is accepted by 
the House. I tbink il would have been a 
very BOod gesture on tbe part of the Govern· 
ment if they themselves bad come forward 
with this type of Bill so that tbat would have 
indicated the genuine desire on the part of 
the Goverome!'t to really protect tbe 
interests of the Scbeduled Castes an 1 
Scbeduled Tribes. 

I do not think there i. anything more to 
sayan this point. I would say that there 
is a lot of point in this Bill and we should 
consider it dispassionately and take a 
decisioo. I would urge upon the Govern-
ment to accept this motion regardless of wbo 
says what and wben lind how. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 

lSHRY JAGANATH RAO) : This llill seeks 
to replace the words "as nearly aa may be 
the same proportion" by the words "a pro-
portion not Ie,s thao" which are contained 
in article 332(~). The effect of tbis amend-
ment, if accepled, would be that tbere will 
be an increase of nine Scheduled Castes 
seat. to the House of Ihe People and nine 
Scheduled Tribes seats to the House of the 
People. At present there are 77 Scbeduled 
Castes and 37 Scheduled Tribes seats. The 
words which the Mover wants to introduce 
in this article have been taken from sub-
clause 4 of article 312 wb:ch relates to the 
atonomOU5 Districts of Assam. There a 
s'Jb-rommittee was appointed by tbe Consti-
tuent Assembly to go inlo the question and 
special reservation was made for these 
interests in tbose Districts. Therefore, 
tbey said that in proportion to Ihe popula-
tion in the State tbese Districts would be 
represented. There is also sub·clause 6 
whicb says tbat no person shall be entitled 
to stand for election to tbe Legislative 
Assembly of the State from any Constituency 
of that District unless he belongs to tbe 
Scheduled Tribe. Tberefore, that is tbe 
principle wbich was adopted in respect of the 
atonomous Ilf the Districts of Assam. Tbe 
Mover wants to introduce this principle to 
the rest of the country so tbat tbe seats may 
be increased. 

If you look at the distribution of tbe 
seats. in Bihar in prop~rtion to tbe general 
p~pulatiou tbe Scheduled Castes are entitled 
to 7.42 seats, but the seats alia ted by tbe 
Demilitalion Commission were only seven. 
If we accept tbis principle, it would became 
elshl. Similarly in Tamil Nadu tbe 
Scheduled Castes are entilled to 7.02 seats 
and were allotted to 7 .eats. Even for tbe 
.02 they will be entitled to one more seat 
under tbis principle. In Orissa tbey are 
entitled to 3.15 sealS and only tbree seals are 
allotted. In Jammu and Kashmir there is 
no !eat for Scbeduled Castes because they 
are entiUed to only 0.47 seat. Under this 
principle they will be entitled to one seat for 
Scbeduled Castes and one seat for Scheduled 
Tribe. 

But the main difficulty is in respect of 
Union Territories. For instance there are 
Iwo seats in Parliament for Goa, Daman 
and Diu. The total population II 6,26,000 
of which the Scheduled Castes are only 
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25,000 and Scheduled Tribes only 4,500. If 
this principle i, ac:c:cpted, botb tbe seata will 
go to tbem and tbe general population wbicb 
is more than six lakhs will not be represcnt· 
ed. Manipur bas now two Parliamentary 
scali. The total populalion is 7,80,000 of 
whicb the Scheduled Castes arc 13,376 and 
SchPduled Tribe, 2,49.000. Tbere also tbe 
two seal! will 110 to tbem and tbe general 
population of more than five lakhs will 110 
unrepresented. So also in respect of Tripura. 
Two parliamentary seats are ther~. Tne Sche· 
duled Castes constitute 1,I!l,72S while the 
Scheduled Tribes number 3,60,000 and one 
seat has heen reserved for Scheduled Tribes. 
If you acccpt tbe principle of the Bill the 
other saat alsa will go to the Scheduled 
Castes and tbe geoeral population who form 
eight lakils will go un represented. 

SHih P. K. DEO : You should have 
bigger States. 

SHRI JAGANA TH RAO: The 
principle will apply to the Union Territories 
as well as States. I am pointing out tbat 
this principle will cause hardship to smailer 
areas wbicb have small representation in tbe 
House. I am DOt opposed to tbe princiole of 
the Moyer of tbe Bill but these are tbe difli· 
culties tbat will arise. Tbere will be increase 
in tbe number of scats according to the rise 
in population a. per Census figures 
enumerated ; nobody can prevent il. !he 
Delimitation Commission would be appolDl· 
cd as provided in Ibe COJstilution after tbe 
complelion of the census. LeI us leave il 
to Ihe Delimitation Commission whicb will 
be appointed after the 1971 census so thaI 
Ibe increased population w()uld be taken into 
consideration and the scats allotted 
accordingly. IF you accept this principle, 
smaller Unioo Territories sucb as Goa, 
Daman and Diu, Manipur, Tripura, Pondi-
cherry and Andamans will be affected. Sbri 
Kanwar Lal Gupta raised the question tbal 
in Andamans Ihe Scheduled Casles and 
Tribes were nOI allotted a scat. } shall 
certainly refer it 10 Ihe Election Commission 
and the Delimitation Commission. I am 
not opposing the spirit of the Bill;. I a~pt 
the principle. But these are the difficultIes. 
I leave it to the House to accept tbe Bill or 
reject it. 

17.00 bra. 

SHR} B. K. DASCHOWDHURY 
(eooch·Bebar): One clarification fcom the 
hon. Minister. He says tbere is DO repre· 
sentation for tbe Scbeduled Castes and 
Scheduled Tribes from ADdamans and 
Nicobar Islands aDd he promised that be 
would refer the matter to the Election 
Commission. He should consider this point. 
People belonging to tbe ethnical g .. ~up, the 
Scbeduled Castcs and Tribes of these islands, 
should be recorded as sucb; they arc not 
recorded aa such. The main problem is ODe 
of recording them as such and not referring 
tbe matter to tbe Election Comminion or 
tbe Census Commission. 

SHR} JAGANATH RAO: The 
Election Commission and the Delimitation 
Commiss ion will be guided by the census 
filures. 
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19 m~ ~ ~f~ '1n: mfcrofwft 
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U'liaT ;;fiT ~II' 'i1W:ft ~ tIn: in:;rU 
~ 'i<TT "'~ rr'iT f.l; ~ ~ f;r", ~ 
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SHRI RANDHIR SINGH (Rohtak) : 
You are only one member now. The Jan 
Sanah baa only one member. We are 100 
percent whh you. What about your party? 

..n qlq SllIiTU <lnf[1 (~~~): 
;fhr,1 ffi&;r, ~ it 'iaT ~T I 
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~6' ~ ~)~ tf;ro ~ ~'I' 
~ ~h ~~ ~" it; '{rof.~ "fr66 
~~ flff<r~;;f (f'!i ~ If'~;r@ ~ ..... . 

~ ~~t.T'h: ftr~ : ~ l!&t If~ ~, 
m<fit;~r'l'~1 

'lit '~ 11'A: 1f!i ~ ~<r'\ ~ 
~c ~-"~~ &) ~ ~ ~) ~W, 
~<r'~ ~r ~ ~ ~ ~ ~1 
f.:A;<'TT ...... 

'lit ~~'".: ftr~ : ~r.t ~&T t ...... 
SHRI JAGANATHA RAO: I said so. 

I repeat it. 

~T ~ 11'A : ""Ii ~<rT IfI!>T.r f~ 
~~ fiI; ~~r.:;ro) ~ ~ ~ f;r;;r 
~ I it ~ 'Ii) fifc{;r ~ <{tIT I 

SHRI RANDHIR SINGH: The 
Minister is goinl to support your Bill. We 
are goinl to support it with bOlh hands. 

1IiI"\ P 11'A: ~ ~~!f, it 
~ Z~1f '1\11 ~r ~,r, Ifliif.!; it'{ 
'1['1' f~ it; ~~ ~ <!if fir"" ~ qit~ I 
it If@' f~~ ~ ~ ~ f~ ;;IT 'ITTt 
~ Cffli 'I'l'~ ~ ~ ~ ~ it l1,'ff<r'l'Q' ~ 
~, ;;IT '![Q' ~ ~Gn: ~, ~ ~ ~ it 
m ~"" I ~M it ar;r rnm' ~ ~ 
f~ ~ ~ ;rTc &) I 

MR. CHAIRMAN: You say that there 
should be vat in, ? 

S,IfR, SURAl BHAN : Yes, Sir. 

MR. CHAIRMAN: All right This Is. 
Constitution (Amendment) Bill. You know 
Ihe rules also abo'JI the voting. The lobbies 
may be cleared. The lobbies have been 
cleared, I have to inform Ihe House Ihat 
Ihe Rules Committee have recommended 
and decided tbal bence forward any division 
on a Constitution Amendment Bill should 
not be by this mecbanism because last time 
there wrre some complaints about the volina 
followinl the voting on the privy purses Bill. 
Takinll that into considrralion, tbe Rules 
Committee in good faith have taken such a 
decision Now you are going to have a 
division on a Constitutional Amendment 
Bill this lime. So, I do not know wbat 
to do. 

SHRI K. LAKKAPPA (Tumkur) : Sir, I 
rise on a point of ordrr. The Rules Com-
mittee has taken a decision because tbere 
was a complaint on the occassion of the 
division on Ibe Constitution Amendment 
Bill relating 10 privy purse. Bul this suaes-
tion il a reflection on the charactrr of the 
members and ouch a decision caonot be 
laken by the Rules Committee. Therefore, 
I do not agree with the decision of the 
Rules Committee. We should 110 by the 
aUlomatic voting system. 

SHRI S. M. BANERJEE (Kaopur): 
While I always respect the decisions of the 
Rules Committee, in this particular case I 
find il difficult to 81reo wilh tbeir decision. 
Last time objectioo was raised because the 
Speaker repeatedly tried to convince the 
House Ihat there was nOlbing wrong wilh it 
even wben lome members raised some 
objection. Now, as is lugesled, if we 
follow the syslem of going to Ibe lobby for 
votiog there is every possibilily that Shri 
Atal Bibari Vajpayee may calch aold of a 
small rerson and ask bim to vole for him, 
which is much more daogerous. Theo Shri 
Piloo MOOy can compel any persoo to vote as 
he wants. I fully agree with Shri L,klaoppa 
that this is ao aspersioo. 

SHRI ATAL BIHARI VAlPAYEE: 
Sir, are we lomglo have a regular discussion 
on this now wbeo t he lobby i. cleared ? 

Mil. CHAIRMAN: No. I saree 
\1111 e""ptlonli J would request Slu i 
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[Mr. Chairman] 
Nambiar and Shri Shiva Chandra Iha to 
resume their seats. Now DO further dileus· 
slon in this matter. The only Ihing I wanl 
to know from Ihe hon. :.:embers is whether 
it is the consensus of the House thai we 
should follow Ihe existing pallern of voting. 

SEVERAL HON. MEMBERS: Ves. 

MR. CHAIRMAN: All right. Now 
the question is : 

''That the Bill further to amend Ihe 
Constitution of India be taken into 
consideration." 

The Lok Sabha dMded: 

Dhillon No.6] AYES 

Abraham, Shri K. M. 
Achal Sinlh, Shr; 
Ahirwar, Shri Nathu Ram 
Abmad, Dr. I. 
Atam DBs, Sbri 
Bajaj, Sbri Kamalnayan 
Banerjee, Shri S. M. 
Barua, Sbri Bedabram 
Barupal, Sbri P. L. 
Buu, De. Maitreyee 
BbagaMn Das, Shri 
Bhaeati, Shri Maharaj Singh 
Biroa, Shei Kolai 
Buta Singh, Shri 
Chakrapani, Shri C. K. 
Chauhan, Shei Bhaeat Singb 
DasaPPB, Sbri Tulsida. 
Duchowdhuey, Shri B. K. 
Dass, Shri 
Deo, Shri P. K. 

[17.11 hra. 

neshmukh, Shri Shivajirao S. 
Dipa, Shri A. 
Durairasu. Shri 
Ghosh, Shri P. K. 
Goyal, Shri Shri Chand 
Gupta, Shri Kan OIar Lal 
Hazaeika, Shri 1. N. 
Heerji Bhai, Shri 
Horo, Shri N. E. 
Iaaaiah, Shri K. 
lai Singh, Shri 
Iha, Shri Bhogendra 
Ih., Sbri Shiva Ch:lndra 
Kamalanathan, Shri 
KandapPBn, Shri S. 
Kapoor, Shri Lakhan Lal 

Kisku, Shri A. K. 
Kothari, Shri S. S. 
Kotoki, Shli Liladhar 
Kripllani, Shei J. B. 
Krishnan, Shei G. Y. 
Kureel, Shri B. N. 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimali 
La~mi Bai, Sheimati 
Madhok, Shri Bal Raj 
Mandai, Shri Yammuna Prasad 
Maran, Shri Murasoli 
Mayavan. Shri 
Meena. Shri Medha Lal 
Menon, Shri Vishwanatha 
Molahu Prasad, Shei 
Mrityunjay Prasad, Shri 
Nambir, Sbri 
Nayanar, Shri E. K. 
Oraoo, Shri Karlik 
Paokai Haokip, Shri 
Parmar, Shei Bhaljibhai 
Patil, Shei S. B. 
Patodia, Shei D N. 
Pradhani, Shri K. 
Pramanik, Shei J. N. 
Rajaram, Shri 
Ram Charan, Sbei 
Ram Swarup, Sbri 
Ramshekhar Peasad Sinlh, Sbei 
Randhir Singh, Shei 
Rao, Sbei Iaganath 
Rao, Shei K. Narayana 
Samaota, Shei S. C. 
Satya Narain Siogh, Shri 
Sayeed, Shei P. M. 
Sen, Sbri P. G. 
Shambhu Nath, Sbri 
Shaema, Shri Yogendea 
Sbutei, Shei Ramavatar 
Sbutri, Sbei Sheopujan 
Shiv Chandika Prasad, Shei 
Siddayya, Shri 
Singb, Shei D. N. 
Sioha, Shei R. K. 
Sivasan'caean, Shri 
Solanki, Shri S. M. 
Subravelu, Sbri 
Suraj Bhan, Shri 
Sueyaoa'ayaoa, Shri K. 
Tiwaey, Shri D. N 
Tyagi, Shri Om Peakasb 
Uikey, Shri M G. 
Vajpayee, Shri Atal Bihari 
Viswanatham, Shri Tennell 
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MR. CHAIRMAN: The result. of the 
divisiln is : Ayes 91 ; Non Nil. 

I relret to anDOunee tbat tbe motion is 
DOt carried by the reqnired majority. 

Til. moll"" MItI. "0' carrl.d by a 
majority of ,Ae tOlal m.mberl/JIp of the 
House and by a majority of nol I.ss ,ho" 
'wo-,hird. of ,h. Members pru.n' a"d 
vOII,,'l. 

Th. mOl 1o" was ".,la/lved. 

17.20 bra. 

CONFERMENT OF DECORATIONS ON 
PERSONS (ABOLITION) BILL 

SHRI J. B. KRIPALANI (Guoa): Mr. 
Chairman, I move : 

"That the Bill to provide for the 
abolilioo of the practice of conf.reinl 
by the State decorations, such as Bharat 
Ratoa, Padma Vibhushan, Padma Bhu· 
shan and Padma Shri, and for mallen 
connected th<rewilh be taken into con-
sideration. " 
Sir, I have brought before the House 

this Bill in pursuance of article J 8 of the 
Constitution. As everybody knows, tbe 
Constitution prohibits any Ir.dian Govem-
ment from conferring any title on an Indian 
citizen or on a foreigner. Also, it probibits 
Indiao citizens from acceptins any decoration 
from a foreign government. Not only that, 
when a foreigner is working in India, our 
Constitution provides that he cannot accept 
any decoration eilher from this Government 
or f.om any foreign government withoul 
the consent of the President of Ibe Republic. 
These w~rds ale very clear in article 18. 

Wby was tbis done? Why were Ibese 
decorations abolisbed ? Tbere was a reason 
for tbal. It was because Ibe Britisb Govern-
ment consolidated its power by the granl of 
these titles and decoralions. Tbey degraded 
our people. They made tbem to flatter tbe 
autborities that be and the autborities took 
advantage of conferrins titles and decorations 
on those people wbo wo~ld say dillo to 
whatever they did. Tbis was Ibe orisin of 
art;cle 18. 

LeI me point oul to you wbat Sardar 

Patel saId when this article of the ConstI-
tution WIllI beinl passed. He said: 

"We have discussed carefully tbis 
matter and we have come to this con-
clusion wbich is embodied in article 18." 

He said: 
"We are legislating or tryin8 to lqi .. 

late on what tbe State will do or what 
the State should do, not on what tbe 
people can or sbould do. There may be 
party lovernments ;" 

remember, Sardar Vallabbbhai said tbat tbere 
mi8bt be party govemments-

"there may be other govemments. 
Tbey should have no aulbority to live 
any inducements or 10 corrupt people in 
order to build up their party or to obtain 
or derive strength by unfair meaDs." 
II is not only a foreign government tbat 

derives its strength by unfair means but an 
Indian Government may also do so. Remem-
ber tbat the Sardar bad no doubt about his 
own government. It was a Conlress 80vem-
ment ; it was a government of tbose wbo had 
fougbt far tbe freedom of the people. But be 
was a foresigbted Statesman. He did not 
think that in fulure or for all time to come 
tbe Congress 80verllment would be in office. 

We have the continuanee of the Congresa 
Goyernment. Tbey may also claim that 
because the Congress worked for the inde-
pendence of the country, they are the inheri-
ton of that tradition. I bave no quarrel if 
tbey make thai claim thousb tbat claim will 
not be admitted by tbe BCneral run of tbo 
people of India. But they are entitled to 
their own opinions and I would say it is a 
very Datural claim but since 1967 tbey have 
seen with tbeir own eyes that ttere are 
different Governments in different States. 
They have also .een with tbeir own eyes tbat 
even at the Centre they bave not a com-
fortable majority. Rather they are in a 
minority. Tbey may be fair-minded persons. 
They may be good penons. But how are 
they sure tbat tbose wbo come bebind them 
will be as fair·minded as !bey are? Tbere-
fore, in tbe interests of tbe wbole country, 
81 Sardar said, there sbould be no temptation 
BIven to any government to utilise this kind 
of grant of decorations aDd titles and to 
strengtben tbemselves. Tbe Government may 

.The followiDi Members also recorded their votes far AYES ; 
Sltr",sbri K"lsbok 1IlIk-ul, I!nli C. C. Gohdi, 


